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SHRI C.P.N. SINGH : The Hon.
ember has itaicd loinc facts %vhich, I 

am afaraid, he only is aware of and he was 

indirectly in the Governmen I that gave 
ihc industrial licence and he backed that 
Cjiovrrnmrnt in  1977-78.  I’he  then 
Covernmt* 1 had given permission.

• • ■ j 
{Interrvplions)  ,

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND DEPARTMENT  OF PARLIA-
MENTARY AFFAIRS (SHRI P. VLN- 
KATASUBPAIAH) ■: You supported it. 
You abetted in that . You are an abettor. 
You were having extra-Comtitutional 
authority vv'iih them.

SHRI C.P.N. SINGH : The Hon. 
Member has asked whether we have 
allowed a particular expansion which 
havfjanswerrd. and saixi that it is under 
ihc consideration of the  Government 
As far as, giving IHbera  advantages 
to the  Company  is  concerncd 
as I asaid earlier, this was done in 
197̂̂ and not by us. But (here is a very 
valid point that the Company has raised 
that they are at present licensed to manu-
facture about 96,000 numbers of record 
players. New  DGTD has iufc  d 
that the sale of these rccord players has 
gone down and in order that the indux- 
trial labour is not put to harassment, the 
Company wanted to go in for the manu-
facture of tape- recorders.

The Member is quite right in saying that 
this is reserved for the mcdirm and small- 
scale sector. We have always supporttd 
that but not at the cost of the lalour 
already employed in a partcular factory. 
This Company had given an assurance 
that they would buy from the middle and 
the small-scale sector these particular 
cassct te recorders but at this st age they are 
w'ilHng to give up 30,000 of their licensed 
capacity if they can diversify and go into 
this. The matter is still pending before 
the Government. So, it is no really 
right as to w'hat the Hon. Member said 
that the Government arc giving tlicm 
liberal allocations or liberalised policies.

SHRI JYOTIRMOY BOSU : Will the 
hon. Minister, before he proceeds to cons-
ider the matter and give a final decision, 
give an assurance to the House that the 
antecedents of this company in the matter 
of economic offerees will be gone through ? 
Because, as you know, collaboration on 
means remittances of funds abroad and that 
means sending all the time more money 
than they are entitled to sent. Will llie 
hon. Minister kindly tell us whejtf r there is 
any contemplation also in the area of pro-
duction of television in the country-which 
is also an electronic item comin under 
your Ministry and nearer to cassette tape 
recordei— to have further multi-national

colLaboratiun for both coloured and black 
and white, and.if so, the details thereof ?

SHRI C.P.N. SINGH 1 Sir, I would 
request you to set me know whether I 
ihould answer this question because it 
docs not pertain to the main question 
asked by the hon. Member.  *

SHRI JYOTIRMOY BOSU : He has 
asked for your advice. Did you say ‘no* ?'

■ {InUrruptionj)

Mr. SPEAKER : It does not arise out 
of thi« question.

SHRI JYOTIRMOY BOSU ; I expect 
the Minister to come prepared, more 
than what is required.

Workers at Asiad

*462. SHRI RASHEED MASOOD: 

SHRI CHITTA MAHATA :

Will the Minister of LABOUR be pleased 
to state :

(a) whether Government  are aware 
that the laboures working at the Asiad-Sa 
projects are being paid wages far below 
those stipulated by the law asnd aie being 
denied the basic facilites; and

(b) if so, the steps taken by the Govern-
ment to improve their lots and to ensure 
that they get thair due wages and are 
provided with basic amenities ?

THE MINISTER OF STATE  IN 
THE MINISTRY OF LABOUR (SHRI 
MATI RAM DULARI SINIM) ; (a) 
and (b) It has come to notice ot.the 
Government that in certain cases the wor-
kers are be ing paid less than the minimum 
wages prescribed by the Delhi Adminis-
tration and that ceratin facilites required 
to be provided to the workers imder various 
labour laws are either lacking or inad: - 
quate. The Central Industrial Relations 
Machinery has issued Show Cause Notices 
to the employers concerned for these 
lapses. Delhi Administration also has 
launched prosecutions against 18 contra-
ctors for violating the labour laws. Some 
more cases' are being processed.
Delhi Administration have been asked 

to undertake ragular inspections so as to- 
ensure enforcement of the Minimum 
Wages Aĉ Workmen’s Compensation 
Act, Equal Remuneration Act, etc. and to 
see to it that essential facilities like supply 
of pure and safe drinking water, medical 
care through mobile dispensaries, etc. 
are provided to the workers. A meeting 
was taken by me on 15-9-81 to discuss 
various steps to ensure compliance of these 
directions of Government.
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SH R I SONTOSH MOHAN DEV :
I  would like to know from the hon. 
M iaiitcr whether in view of the fact 
that the progress of work in the Asian 
Games Complex is going on satisfactorily 
but certain unions are trying to instigate 
the labour, the government will take action 
as per labour laws against these unions.

SH R IM A T I RAM  D U LA RI SINHA :
I  would appeal to the hon. Members 
whether they belong to this side or that 
side, to kindly co-operate with the Govern-
ment to finish the project in time so that 
the Asian Games may succeed and our 
conntry’s name may go high and the flag 
of the country flies high in the sky.

R eplacem ent o f A ir c ra ft

463. SH RI PRATAP BHANU 
SHARMA :

S H R IR . P. GAEKWAD:

Will the Minister of DEFENCE bs 
pleased to state I

(a) the reaction of Government to the 
news item which appeared in India Today 
in the issue of August 16—'31, 1981 that 
“A entire range of lAF aircraiits, namely 
the ageing Hunters, Gnats, Ajeets and 
Maruts, are already obsolete and will 
have to be phased out and replaced with 
more modern and more expensive equip-
ments” ; and

(b) what effective steps are being taken 
in this direction ?

TH E M IN ISTER OF STATE IN 
T H E M IN ISTR Y  OF DEFENCE
(SH R I SH IV RA J V. PA TIL): (a)
and (b) Government have seen the news., 
item in questions. Re-equipment of




